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, There is no authouty fox the’ propoaxtmn that “because under» '
the- terms of a contract an obhgatlon to pay or receive dxﬂ'erencesi
_-may arise on the ha ppening of a particular event the contract is -

void. as a wager if that event does not happen. Such a result
~ would be inconsistent with the, prmclple under]ymg section 57
‘ of the Contract Act. :

[ S

CAs re-g_ards the .‘an point, it is a pure question of fact which

~has been adequately dealt with by the learned Judge. "We sed
no reason to differ from the conclusion at which he has zunved.
We therefole dismiss the appeal with costs

Appeal dzsmzssfd’

Attorneys for. the appellants : Messrs. Ifiralal & Co.
Atborneys for the respondents : Messts. J. B, Palel & Co.
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The deﬁmtxon of 4 debt * in section 1‘30 of the Indian Comp-mws Act (VI
of 1882) is quite distinet from the meaning of the word “ereditor”.” A
creditor is a person to whom money is owed by the Company.- Whetlier he
can claim. immediate paymcnt of that debt er his right to demand  payment
is defeirred by his- agxecrnent w1th the Company to a future tzme, bc still
remans a crulxtor. : ,
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L If thc pehtxonors can Qa’msxy the Comb that - tho Company ona genmal"
pcrunl of its balance. sheefi cannot pay its debts, in other Wmds, that its

assels are wot sufficient to satisfy its 11ab1ht1e<z {that - mll enable the (Jourt to’
Oldel its “mdmg UI) :

Ifan aufmoement ean Le amvcd at bctw cen the Company and its C’cddorb,

it would he desuable that an attempt should be made to give effece to that

arrangement. . . . , ., . Bubany scheme or proposal by the Company,
to keep itself afloat cannot be disceesed with any chance of success unless
the winding up order is made, Itis only after the winding up orderis
made that a three-fourths majority of the creditors is able to bind the .
minority. Otherwise any one creditor can come in and upset any arranges -

© ment w lnch bas appcared satisfactory to the rest of his co-ereditors.

Ox 2nd September 1909 a petition for the winding up of

| the‘Bumbay Cotton Manufacturing Company was filed by one;;

Ratilal Karsondas, a “creditor of the Company to the extent of -
Rs, 6,500 lent on fixed deposit account and repayable in April
1910. A provisional liquidator was appointed on 4th September. -
Further petltlons were filed by two other creditors on the .

_‘Tth and Sth September vespectively; and on 9th September.

F N

by an order of ‘\T acleod, J, all threc pe_tltmns were consolidated..

- The various allegations made by the pétitioners' as to thO
insolvent condition of the Company and the mis-management
by the'Directors were strenuously denied by two of the Directors .
on behalf of the Company, who further contended that. the ‘
petitioners .were mnot in the position of creditors entitled to

-present such a petition, i m that then‘ debts were not 1mmed1ately :
payable,

Before the matter came on for hearing certain other creditors
proposed a scheme of arrangement with the view of preventing
liquidation and the consequent luss of credit. The terms of this.
scheme were subsequently modified and agreed upon at a meeting :
of creditors held on 23rd September, ' The petitioners, however,
submitted that such an arrangement could not be sanctioned by -

~ the Court until a formal order for winding up had been wade..

Setaliwad appeared for the 1st petitioner, Ratilal Kmsonda,s
Jinnah appeared for the 2nd and 8rd petitioners. -
- Padskal appeared for other creditors.

: Sfra,zynmn, Advoaate General, appeared for the Compan}
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PR ’MACLE@b, J.==Three petitions have been ﬁléd for winﬂing-up L

S IvTug
-MATTEL CT -

" .the Bombay Cotton Manufacturing Company, -The- first is by
_ Ratilal Karsondas, a creditor for Rs, 6,500 in respect of three

“deposit receipts, the second by Raja Bahadur Shivlal Motilal,

~who is a creditor to tlhie cxtent of three lakhs, one lakh of which

is secured by a charge on certain liquid assets ‘of the Company, -

~ and the third is by Raju Babaji, who alleges that he has a claim

of about Rs, 50,000 in respect of monies due to hun for the .
o electxon of a weaving shed for the Mill, :

The chicf allegation on which the prayer for wmdlno up the

_ Company in all these three petitionsis based is, that the Company

-is unable to pay its debts. There are other allegations made

. regarding the management of the Company to the effect that the

affairs ‘of the Company have been grossly mls-managed by
the Directors. :

The Company oppose these petitions -and a large number

of creditors have also appeared who are desirous that their in- -

tercsts should be secured by some means or other, cither by .o
winding up order being made, or by some dircetions of the
Court being given, A number of sharc-holders have also appeared
- and they are anxmus that their interests should be protected

‘The nrlounds on which the Company oppose the ‘petitions fall
under two heads. In the first place they take certain tcchnical

points. It is contended that the petitioners are not creditors who -

are entitled to petition under section 131 of the Indian Companies
Act. The ground for this contention seems to be, that a ereditor

must be a person to whowm a debt is now due and who can

demand immediate payment from the Company before he can
petition, That contention seems to be based on the definition
~ of “debt” in section 180, But the definition of “debt” is quite
~ distinet from the meaning of the word “creditor”. A creditor is

a person to whom money is owed by the Company. Whether -

he can claim: immediate payment of that debt or whether his
right to demand payment is deferred by his agreement with
the Company to a future time, he still remains.a creditor.

~ Othervwise this contention would lead to this absurdity, as Lhave

‘nlready -obscived on an interlocutory applieation in these
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petitiops, ‘that depositors who héve: lent their ‘monies to the-
Company would have to stand by and see-the assets of the
Company d1s51pated without their being able to seek the protec-
tion - of the- Court. The petztloners Ratilal and Shivlal- me’f
clearly creditors entitled to petition under section 181, It.may

be that the position of RaJu Babaji is somewhat different, as the.
~ anvount of his claim if any has yet to be ascertained. But, it -

seers unnécessary to decide whether heisina posmon tofile a -
- petition, as there are two- peutlons, which are good before the
- Court. . . S o '

. The next contentlon is that the petltloners have not proved;_

f any ground on :which the Court can make a wmdmg up order;"

that tho only gmund defined under section 128 on which the
petitioners can rely. is ground (d) « whenevet the Company is
unable to pay its debts”” That is defined in section 129, sub-section
(¢) (the only part of - that section which is relevant to these peti-
tions) as follows :—“ Whenever it is proved to the satbfacmon of -

“the Court that the Company is unable.to pay. its debts.””” The. -

Company argue now that as “debt *? is defined in section 1‘30 as
debts actually due, therefore the petitionérs must prove that
the Company isunable to pay debts. which are due to-day, and: -
that even if the Court is satisfied that the debts which will

fall due to-worrow and any timeé thereafter cannot be paid, “the .
Court cannot make a winding up order on this 'glound " Bven
if that contentlon, which appears to lead to an absurdity, is
correct, it is immaterial; beeause clause (¢) to section 128 makes it
possible for the Court to order the winding up "whenever for any’
other reason of a like nature the Court is of opinion that it i is
just._and Aequltable that the ‘Company . should be wound: up.
And if the Court is satisfied that the Company. isunable to pay -
the debts falling due hereafter that wotld be a reason of a like

" nature to (d), Itis suggested that reasons under clause (¢)
_must be restricted to reasons of a like nature to those mentloned

in the previous clauses () to (7) but in the case of I re Skaﬁ Steam” .

'Namyatzon Company of India®™, Mr, Justice Davar held hlmse]f
‘_entltled to follow the ]]nrrhsh practice,. a,nd to construe the\, '

-

W s 2Bom.dts,
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jkswtxon in the same Way as the English Courts have construed the.
j_"corre~pundm0' section in the. Enghsh Act, although the words
“““for:any other. reason of a like nature’ are omitted in that.

- section. However, I am clearly of opinion that if the petltxonels
- can satisfy the Court that the Company on a general perusal of

its balance sheet caunot pay its debts, in other words, that its
assets are not sufficient to satisfy its liabilities, that will enable
_the :Court to order its winding up. The last balance sheet,:
‘which has been put before .the Court, contains the last audited

accounts up to the 80th June 1908, Those accounts were. not
audited until six months later, and, therefore, I have not got full
~details of the present position of the Company. - But it is admit-
ted that the Company is now a creditor of the Tricumdas Mills
to the extent of neatly thirteen lakhs; and a’ very large amount
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of that must have been lent to the Tricumdas Mills ‘since the -

_ 30th June 1908, The amounts for which aceeptances have been
~given were on that date nearly Rs. 25,00,000 and they must have

increased since that date. Now the loan to the Tricumdas Mills-

was an act not contemplated and not .empowered by the
Memo'andum of Association, and although the share-holders
appear in 1898 to have empowered the Directors to lend the
funds of the Company to other Companies there can be tio doubt

that the resolution of the share-holders was ultra gires, and that

for eleven years, not only the funds of the Company, but the
money which was borrowed from the public for the working of

the Company, have gone into the pockets of the Agents of the -

Tricumdas Mills, That amount of thirteen lakhs must now be -

taken -as a very doubtful asset. The Comp’aﬁy in trying. to
establish’ their. solvency. have estimated .it at 3 lakhs, but I.

 should consider that an over-valuation, However that ‘may be,
the remaining assets, which they entered in their affidavits with
their estimated value, will not.on close scrutiny bear the value

which has been put upon them by the Company, They. have .
valued the machinery,, as-it appears. on the assets side of the-
* balance sheet, at.cost price without deducting the. depreciation .

to the extent of nearly five lakhs which appears on the side of -

liabilities, -Other assets are such that they are not available for-

* the payment of the Company’s debts, . They are merely a_vmlablo .

THE BoMBAY - ©
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for the workmO’ of the’ Mﬂls 80 that i the Compa.ny endcavoul-b
ed with theso assets to satisfy the debts of the creditors it would
find it impossible to continue working the Mill. Now, it is no
doubt the practice for Mill Companies in Bombay in order to:
work their Mills to borrow money for working capital, but spch.
borrowings should not exceed what is actually required for work-.
ing purposes and should not exceed to any great extent under.
carcful management the liquid assets, such as cotton, coal, stoxes,

~‘ote. The Company’s credit depends on this rule being observed.

But it is clear that the borrowiug of this Cbmpany has’ been
quite out of proportion to what was required for the workmg of

* the Mill’; and-also to the paid up capital.  With the small amount
~of Ry, 74 lakls paid up capital the dobts of thc Company have

amounted to sémething over Rs. 25 lakhs F01 “the present the

Company s credlt has gonc

If these pemtxons were dismissed, it is quite clear that the
Company would not be able to pay its liabilities as they became.
due. The only result would be that the first person who
obtained a decree against the Company (and I have only recently -
passed a decree for Rs. 50,000 against it) would proceed in
cxecation of his decree, It appears certain that if I dismissed

~ these petlbmns there would be othel petitions filed 1mmedmtel§ :

afterwa.rds . L

Tam qmte convineed on the affidavits before me that the Com- :

, v pany is not ina posx(non to pay its debts, and, therefore, it is

desirable that a winding up order should be mgde. Ab-the same
‘time, there is no-doubt that if an arrangement can be arrived at
between the Company and its creditors, it would be desirable

* that an attempt should b2 made to give effect to that arrangement,
. so that the interests of the creditors might be protected as well

as the interests of the share-holders. -Already it appears from the
affidavits that suggestions have been made from somo sourees,
which, if they prove effective, would keep the Company going,’
But any scheme or proposal by tho Company to keep itself afloat
cannot be diseussod with any chance of success unless tho winding

~up order is'made. It is only after the winding up order is made.
_ that a thlee-fombhs magonty of the Cl.GdltOl& is able o bind the

-
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mmonty Obhelwlse any one crechtor can come in- smd upaeb" ‘
-any arrangement which has appeared - satisfactory to the rest of
Therefore T shall not sanction any proceedmgs,

his co-creditors.
Jin'the winding up order which might in any way prejudice the
chances of a settlement, and the bringing forward of any scheme

-for carrying on the business of the Company which may be -

- . ToRING Coxm- "™
. PANY AND IN .
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First of all that the Company be -

‘ acceptable to the creditors,

" The order, then, will be:
wound up. I proposs, then, as T did in the case of the Tricumdas
and Lukhmidas Mills to proceed to appoint a Liquidator,
a,lthoucrh I suggest that he should be provisional for a short time.

What I would suggest is that until the 26th October Mr, Sethna

be appointed official Liquidator in ‘the same position as he is
Liquidator of the Lukhmidas Mill. It is necessary that there
should be a Liquidator for the purposes of arranging a com-

promise and scheme of settlement, but there will be no necessity

for the Liquidator to continue after the scheme has ‘been

sanctioned by the Court, except for the purpose of gwmg eﬁ'ect :

to the scheme.

‘The official quuxdator will therefore be appomted pro-
v1s1onally :

* I have no objection now in the interests of the sha.re-holders to-

- direct that nothing should be done under the order for winding

C539°
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“up by the Liquidator bsyond carrying on the working of the'

Mill until further application is made by the qumdator
quuldator to have powers (8), (@) and (¥) in section 144

Under section 138 until further order proceedings to be stayed
- except as to the carrying on of the business of the Company by
the Liquidator.

It is adv1sable that any proposals for settleménﬁ should be

‘crystalized as soon as possible, so that the meetmg of the -

-creditors and contributories can be summoned

I allow.the contributories inspection of the "directors’ minute-
books and-accounts relating to the Ioans made by and to the

- Company. -
B 678—-—4
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Costs. of the petltloner Ra.tllal Karsonda,s and the costs- o‘f the
Company out of the assets: and one set of costs between the’
other petitioners and 'credltora ' appearing. As the- other,

* petitioners had aotics of the ficst petition their costs must be

!'

included in the one set of costs allowed to the creditors.

Attorneys for 1st pemtwner Messrs. Dap/atary, Fmrezm amZ
Divan, S

Attorneys for the other petmonels Messrs. Bhazslmnkar, Ixanga
and Girdharlal. ‘

Attorneys for the Compa,ny Messrs. Payne and Co.

~Attorneys for other creditors: Messrs, Dikshit,. D/mnjzsla
and Sunderdas. o

K. Mcls K

APPELLATE CIVIL,

. Before Sir Basil Scott, Kt., Chief Justiée, and Mr, Justice Batehelor. -

GULAM HUSSEIN atias KIKABHAT TYABALLI (0BIGINAL PLaINT-.
1FF), APPELLANT, v. - MAHAMADALLI IBRAHIMJI (AND om”Ens,'
(om1GINAL DEFENDANTS), RESPONDENTS.* '

N Ol Procedure Code (dct XIV of 1882), sections 43 and 50-—Transfe7 of

Property Act (I V of 1882), section 90—Suzt ty recover mortqage-debt b_z/‘
sale ‘of mortgaged and, unkypotheoated property— Decree ayainst mortgaged
property alone—Sale~Amount realized not sufficient—Application for
supplemental decree o recaver balance by sale of other propsriy—Limitation |
—Putting forward allegations at & late stage. ‘

o In asuit upon a mortgage dated the 18th April 1887 the pla.mtxff claimed,

on the 18th Ap1il 1899, to racover the mortgage-debt by sale of the mortgaged
property and the balance, if any, from the non-hypothecated property of the
mortgagor. The decres was passed in plaintiff’s favour against the mortgaged
property alone. The amount realized by the sale of the mortgaged property

- being insufficient to satisfy the decree, the plaintiff applied under section 90

of the Transfer of Property Act (IV of 1882) for a supplementa,l decree ngamst .
the othe1 property of the mortgagor,

» Second Appeal No: 493 of 1 06,



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 
	Page 616 
	Page 617 
	Page 618 
	Page 619 
	Page 620 
	Page 621 
	Page 622 
	Page 623 
	Page 624 
	Page 625 
	Page 626 
	Page 627 
	Page 628 
	Page 629 
	Page 630 
	Page 631 
	Page 632 
	Page 633 
	Page 634 
	Page 635 
	Page 636 
	Page 637 
	Page 638 
	Page 639 
	Page 640 
	Page 641 
	Page 642 
	Page 643 
	Page 644 
	Page 645 
	Page 646 
	Page 647 
	Page 648 
	Page 649 
	Page 650 
	Page 651 
	Page 652 
	Page 653 
	Page 654 
	Page 655 
	Page 656 
	Page 657 
	Page 658 
	Page 659 
	Page 660 
	Page 661 
	Page 662 
	Page 663 
	Page 664 
	Page 665 
	Page 666 
	Page 667 
	Page 668 
	Page 669 
	Page 670 
	Page 671 
	Page 672 
	Page 673 
	Page 674 
	Page 675 
	Page 676 
	Page 677 
	Page 678 
	Page 679 
	Page 680 
	Page 681 
	Page 682 
	Page 683 
	Page 684 
	Page 685 
	Page 686 
	Page 687 
	Page 688 
	Page 689 
	Page 690 
	Page 691 
	Page 692 
	Page 693 
	Page 694 
	Page 695 
	Page 696 
	Page 697 
	Page 698 
	Page 699 
	Page 700 
	Page 701 
	Page 702 
	Page 703 
	Page 704 
	Page 705 
	Page 706 
	Page 707 
	Page 708 
	Page 709 
	Page 710 
	Page 711 
	Page 712 
	Page 713 
	Page 714 
	Page 715 
	Page 716 
	Page 717 
	Page 718 
	Page 719 
	Page 720 
	Page 721 
	Page 722 
	Page 723 
	Page 724 
	Page 725 
	Page 726 
	Page 727 
	Page 728 
	Page 729 
	Page 730 
	Page 731 
	Page 732 
	Page 733 
	Page 734 
	Page 735 
	Page 736 
	Page 737 
	Page 738 
	Page 739 
	Page 740 
	Page 741 
	Page 742 
	Page 743 
	Page 744 
	Page 745 
	Page 746 
	Page 747 
	Page 748 
	Page 749 
	Page 750 
	Page 751 
	Page 752 
	Page 753 
	Page 754 
	Page 755 
	Page 756 
	Page 757 
	Page 758 
	Page 759 
	Page 760 
	Page 761 
	Page 762 
	Page 763 
	Page 764 
	Page 765 
	Page 766 
	Page 767 
	Page 768 
	Page 769 
	Page 770 
	Page 771 
	Page 772 
	Page 773 
	Page 774 
	Page 775 
	Page 776 
	Page 777 
	Page 778 
	Page 779 
	Page 780 
	Page 781 
	Page 782 
	Page 783 
	Page 784 
	Page 785 
	Page 786 
	Page 787 
	Page 788 
	Page 789 
	Page 790 
	Page 791 
	Page 792 
	Page 793 
	Page 794 
	Page 795 
	Page 796 
	Page 797 
	Page 798 
	Page 799 
	Page 800 
	Page 801 
	Page 802 
	Page 803 
	Page 804 
	Page 805 
	Page 806 
	Page 807 
	Page 808 
	Page 809 
	Page 810 
	Page 811 
	Page 812 
	Page 813 
	Page 814 
	Page 815 

